In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

I. Sh. Amit Kumar s/o Sh. Ranjeet Singh, r/o Village Karnehra, P.O. Phagoti, Tehsil
Dhatwal at Bijhari, District Hamirpur (H.P.).

2. Ms. Jyoti Kumari d/o Sh. Raj Kumar presently wd/o Ravi Kumar, r/o Village
Karnehra, P.O. Phagoti, Tehsil Dhatwal at Bijhari, District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage

Sh. Amit Kumar and Mrs. Jyoti Kumari have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 05-03-2026. Therefore, the general
public is hereby informed through this notice that if any person having any objection regarding this
marriage may file his/her objections personally or in writing before this court on or before 18-04-
2026. In case no objection is received by 18-04-2026, it will be presumed that there is no objection
to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 17-03-2026.
Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Vishal Sharma s/o Sh. Rajinder Kumar Sharma, r/o Village & P.O. Pairwin, Tehsil
Dhatwal at Bijhari, District Hamirpur (H.P.).

2. Ms. Renu Sharma d/o Sh. Piar Chand, r/o Village Suglani, P.O. Dhangota, Tehsil
Dhatwal at Bijhari, District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.



Sh. Vishal Sharma and Mrs. Renu Sharma have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 15-03-2026. Therefore, the general
public is hereby informed through this notice that if any person having any objection regarding this
marriage may file his/her objections personally or in writing before this court on or before
20-04-2026. In case no objection is received by 20-04-2026, it will be presumed that there is no
objection to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 20-03-2026.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Dilbag Singh s/o Sh. Ranjit Singh, r/o Village & P.O. Bhakreri, Tehsil Barsar,
District Hamirpur (H.P.).

2. Ms. Shivani d/o Sh. Mahant Puneet, r/o Giri # D-2770, Street Number-1, Adarsh
Nagar Fazilka, Punjab (PB)-152 123 .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Sh. Dilbag Singh and Mrs. Shivani have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 09-03-2026. Therefore, the general
public is hereby informed through this notice that if any person having any objection regarding this
marriage may file his/her objections personally or in writing before this court on or before
20-04-2026. In case no objection is received by 20-04-2026, it will be presumed that there is no
objection to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 20-03-2026.
Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).



In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Ram Dass s/o Sh. Roshan Lal, r/o Village Matriana, P.O. Kulehra, Tehsil Barsar,
District Hamirpur (H.P.).

2. Ms. Saloni d/o Sh. Vipan Kumar at Present c/o Sh. Late Santosh Kumar, r/o Village
Morsu Jhiran, P.O. Didwin Tikker, Tehsil Barsar, District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.

Sh. Ram Dass and Mrs. Saloni have filed an application u/s 15 & 16 of Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, stating
therein that they have solemnized their marriage on 09-03-2026. Therefore, the general public is
hereby informed through this notice that if any person having any objection regarding this marriage
may file his/her objections personally or in writing before this court on or before
20-04-2026. In case no objection is received by 20-04-2026, it will be presumed that there is no
objection to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 20-03-2026.
Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Karan Jeet s/o Sh. Suresh Kumar, r/o Village & P.O. Badehar, Tehsil Bhoranj,
District Hamirpur (H.P.).

2. Ms. Ritika Sharma d/o Sh. Sanjay Kumar, r/o Village Karyali, P.O. Chamboh, Tehsil
Bhoranj, District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject.— Notice for Registration of Marriage.



Sh. Karan Jeet and Mrs. Ritika Sharma have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 16-03-2026. Therefore, the general
public is hereby informed through this notice that if any person having any objection regarding this
marriage may file his/her objections personally or in writing before this court on or before
20-04-2026. In case no objection is received by 20-04-2026, it will be presumed that there is no
objection to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 20-03-2026.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).

In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1.  Sh. Deepak s/o Sh. Suresh Kumar, r/o Village & P.O. Barsar, Tehsil Barsar, District
Hamirpur (H.P.).

2. Ms. Jyoti d/o Late Sh. Narender, r/o Village & P.O. Churag, Tehsil Karsog, District
Mandi (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Sh. Deepak and Mrs. Jyoti have filed an application u/s 15 & 16 of Special Marriage Act,
1954 alongwith affidavits and supporting documents in the court of undersigned, stating therein
that they have solemnized their marriage on 13-03-2026. Therefore, the general public is hereby
informed through this notice that if any person having any objection regarding this marriage may
file his/her objections personally or in writing before this court on or before 22-04-2026. In case no
objection is received by 22-04-2026, it will be presumed that there is no objection to the
registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 20-03-2026.
Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).



In the Court of Swati Dogra, HPAS Marriage Officer-cum-Sub-Divisional Magistrate, Barsar,
District Hamirpur (H.P.)

In the matter of :

1. Sh. Udham Singh s/o Sh. Pritam Singh, r/o Village Sadoh, P.O. Batarli Upperli, Tehsil
Barsar, District Hamirpur (H.P.).

2. Ms. Kalpana d/o Sh. Suni Ram, r/o Village Thach, P.O. Nigulsari, Tehsil Nichar,
District Kinnaur (H.P.) .. Applicants.

Versus
General Public
Subject.— Notice for Registration of Marriage.

Sh. Udham Singh and Mrs. Kalpana have filed an application u/s 15 & 16 of Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned,
stating therein that they have solemnized their marriage on 10-03-2026. Therefore, the general
public is hereby informed through this notice that if any person having any objection regarding this
marriage may file his/her objections personally or in writing before this court on or before
20-04-2026. In case no objection is received by 20-04-2026, it will be presumed that there is no
objection to the registration of the above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 20-03-2026.
Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).
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In The Court of Sh. Sanjeet Singh, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Hamirpur (H.P.)
In the matter of:

1.  Arun Kumar s/o Sh. Tilak Raj, r/o Vill. Chhatrial, P.O. Tauni Devi, Tehsil Bamsan at
Tauni Devi, District Hamirpur (H.P.).

2. Varsha Jaswal d/o Sh. Narender Singh, r/o V.P.O. Baloh, Sub-Tehsil Lambloo, District
Hamirpur (H.P.) .. Applicants

Versus
General Public
Subject:— Notice for Registration of Marriage.

Sh. Arun Kumar and Smt. Varsha Jaswal have filed an application U/S 5 of Special
Marriage Act, 1954 alongwith supporting affidavits and documents before the Court of undersigned
in which they have stated that they intend to solemnize their marriage within next three calendar
months. Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing,
before this court on or before 22-04-2026. In case no objection is received by 22-04-2026, it will be



presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 19-03-2026.
Seal. Sd/-

Marriage Officer-cum-SDM,
Hamirpur (H.P.).
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In The Court of Vikas Sukla, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.)
In the matter of:

1. Sumit Kumar aged 31 years s/o Sh. Kamal Dev, r/o V.P.O. Jol Lambri, Tehsil
Sujanpur, District Hamirpur (H.P.).

2. Charu Rana aged 31 years d/o Sh. Ajit Singh, /o D-50 Nehru Garden, Khora Colony,
LLE. Sahibabad, Ghaziabad U.P. .. Applicants.

Versus
The General Public .. Respondent.

Subject:— Notice of the Intended Marriage.

Sumit Kumar aged 31 years s/o Sh. Kamal Dev, r/o V.P.O. Jol Lambri, Tehsil Sujanpur,
District Hamirpur (H.P.) & Charu Rana aged 31 years d/o Sh. Ajit Singh, r/o D-50 Nehru Garden,
Khora Colony, LE. Sahibabad, Ghaziabad (U.P.) have filed an application in the court of
undersigned under Section 5 of Special Marriage Act, 1954 in which they stated that they intend to
solemnize their marriage within three months of calendar. Therefore, the general public is hereby
informed through this notice that any person who has any objections regarding this marriage can
file the objection personally or in writing before this court on or before 28-04-2026. The objections
received after 28-04-2026 will not be entertained and marriage will be registered accordingly.

Issued today on -04-2026 under my hand and seal of the court.

Seal. Sd/-
(VIKAS SUKLA, HAS),

Marriage Officer-cum- SDM,

Sujanpur, Distt. Hamirpur (H.P.).

In The Court of Vikas Sukla, HAS, Marriage Officer-cum-Sub Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.)
In the matter of:

1. Rajesh Kumar aged 26 years s/o Rulia Ram, r/o V.P.O. Tihra, Tehsil Sujanpur, Distt.
Hamirpur (H.P.).

2. Sakshi Walia aged 23 years d/o Ravinder Walia, r/o Village Arla Khas, P.O. Arla
Khas, Tehsil Palampur, Distt. Kangra (H.P.) .. Applicants.

Versus
General Public

Subject:— Application for Registration of Marriage under Section 16 of Special Marriage Act,
1954 (Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).



Rajesh Kumar aged 26 years s/o Rulia Ram, r/o V.P.O. Tihra, Tehsil Sujanpur, Distt.
Hamirpur (H.P.) and Sakshi Walia aged 23 years d/o Ravinder Walia, r/o Village Arla Khas, P.O.
Arla Khas, Tehsil Palampur, Distt. Kangra (H.P.) have filed an application along with
affidavits/declarations in this Court under Section 16 of the Special Marriage Act, 1954 (Central
Act), as amended by the Marriage Laws (Amendment Act 01, 49 of 2001), stating that they have
solemnized their marriage ceremony on 23-01-2026 at Shri Mata Mansha Devi Mandir, Chamunda,
as per Hindu Rites and Customs and they have been living together as husband and wife since then.
Hence, their marriage may be registered under the Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before this
Court on or before 24-04-2026. After that, no objections will be entertained and the marriage will
be registered accordingly.

Issued today on 25-03-2026 under my hand and seal of the Court.

Seal. Sd/-
Marriage Officer-cum- SDM,
Sujanpur, Distt. Hamirpur (H.P.).

In The Court of Swati Dogra, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Barsar, Distt. Hamirpur (H.P.)

In the matter of:

1. Sh. Suman Kumar s/o Sh. Dev Raj, r/o Village Sakroh, P.O. Bihru, Tehsil Dhatwal at
Bijhari, District Hamirpur (H.P.)

2. Ms. Simpal Sharma d/o Sh. Durga Dass, r/o Village Lanjyana, P.O. Gahli, Tehsil
Galore, District Hamirpur (H.P.) .. Applicants.

Versus
General Public

Subject:— Notice for Registration of Marriage.

Sh. Suman Kumar and Mrs. Simpal Sharma have filed an application U/S 15 & 16 of the
Special Marriage Act, 1954, alongwith affidavits and supporting documents in the Court of the
undersigned, stating therein that they have solemnized their marriage on 01-03-2026. Therefore, the
general public is hereby informed through this notice that if any person having any objection
regarding this marriage may file his/her objections personally or in writing before this Court on or
before 25-04-2026. In case no objection is received by 25-04-2026, it will be presumed that there is
no objection to the registration of the above said marriage and the same will be registered
accordingly.

Issued under my hand and seal of the Court on 18-03-2026.
Seal Sd/-

Marriage Officer-cum-SDM,
Barsar, Distt. Hamirpur (H.P.).



In the Court of Swati Dogra, gpas, Marriage Officer-cum- Sub-Divisional Magistrate Barsar,
District Hamirpur (H.P.)
In the matter of :

1. Sh. Soni Kumar s/o Sh. Nikka Ram, r/o Village Chhorab, P.O. Bhota, Sub-Tehsil
Bhota, Tehsil Barsar, District Hamirpur (H.P.).

2.  Ms. Shashi Devi Wd/o Sh. Sunny Kumar, r/o Village Chhallupur Sham Chaursi
(Rural), Hoshiarpur (Punjab)-144 105 at present residing in the house of Sh. Dhani Ram of Village
Chhorab, Tehsil Barsar, District Hamirpur (H.P.). .. Applicants.

Versus
General Public
Subject.— Notice of Intended Marriage.

Sh. Soni Kumar and Ms. Shashi Devi have filed an application u/s 5 of the Special Marriage
Act, 1954 alongwith affidavits and supporting documents in the court of undersigned, in which they
have stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 12-04-2026. In case no objection is received by 12-04-2026, it will
be presumed that there is no objection to the registration of the above said marriage and the same
will be registered accordingly.

Issued under my hand and seal of the court on 17-03-2026.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Excercising the Power of Marriage Officer
Nadaun, District Hamirpur (H.P.)
In the matter of :

1. Narender Kumar s/o Sh. Sukh Dyal, r/o Village Ropru, P.O. Hareta, Tehsil Galore,
District Hamirpur (H.P.).

2. Kiran Sutar Wd/o Sh. Manjeet, /o Village Ropru, P.O. Hareta, Tehsil Galore, District
Hamirpur (H.P.).

Versus
General Public

Subject.— Notice for Registration of Marriage Under Special Marriage Act, 1954.



The above applicants have filed an application u/s 16 of Special Marriage Act, 1954
alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they have solemnized their marriage on 08-20-2026 at Village Ropru, P.O. Hareta,
Tehsil Galore and they are living as husband and wife since then, hence their marriage may be
registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 10-04-2026 at 11.00 A.M. The objection (s) after 10-04-2026 at 11.00 A.M. will
not be entertained by this office and the marriage will be registered as per the law prescribed.

Issued on date 10-03-2026 under my hand and seal of this office.

Seal. Sd/-
Marriage Officer-cum-SDM,
Nadaun, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Excercising the Power of marriage Officer
Nadaun, District Hamirpur (H.P.)
In the matter of :

1. Shaukat Ali s/o Gulamdeen, r/o Village Paniala, P.O. Rangas, Tehsil Nadaun, District
Hamirpur (H.P.).

2.  Ashma Begum d/o Rafiq Mohammad, r/o Village & P.O. Dhusara, Tehsil Amb,
District Una (H.P.) .. Applicants.

Versus
General Public
Subject.—Proclamtion for the registration of marriage u/s 5 of special marriage Act, 1976.

Shaukat Ali and Ashma Begum have filed an application u/s 5 of the Special Marriage Act,
1954 alongwith affidavits and supporting documents in the court of undersigned in which they have
stated that they intend to solemnize their marriage within next three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 23-05-2026 at 11.00 A.M In case no objection is received by
23-05-2026 at 11.00 A.M. it will be presumed that there is no objection to the registration of the
above said marriage and the same will be registered accordingly.

Issued under my hand and seal of the court on 10-03-2026.

Seal. Sd/-

Marriage Officer-cum-SDM,
Nadaun, District Hamirpur (H.P.).
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In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1. Rajat Kumar s/o Dev Raj, r/o Village Salehar, Post Office Sudhial, Tehsil Nadaun,
District Hamirpur (H.P.).

2. Shivani d/o Ashok Kumar, r/o Village Dobbar Kalan, P.O. Bara, Tehsil Nadaun,
District Hamirpur (H.P.).

Vs
General Public

Subject.— Notice for Registration of Marriage Under Special Marriage Act,1954.

The above applicants have filed an application U/S 16 of Special Marriage Act, 1954 along
with Affidavits and supporting Documents in the court of undersigned in which they have stated
that they have solemnized their marriage on 25-01-2026 at Shri Bhramri Devi Jan Kalian Sanstha
Panchkula and they are living as husband and wife since then, hence their marriage may be
registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 24-04-2026 at 11.00 A.M. The objection (s) After 24-04-2026 at 11.00 A.M. will
not be Entertained by this office and the marriage will be registered as per the law prescribed.

Issued on date 10-03-2026 under my hand and seal of the this office.

Seal. Sd/-
Sub Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).



In the Court of Sub-Divisional Magistrate Exercising the Power of Marriage Officer Nadaun,
District Hamirpur (H.P.)

In the matter of:

1. Pradeep Kumar s/o Gurmel Singh, r/o Village Khohar, Post Office Manjhar, Tehsil
Nadaun, District Hamirpur (H.P.).

2. Nidhi d/o Laekh Raj, r/o Village Harlot, P.O. Basantpur, Tehsil Sarkaghat, District
Mandi (H.P.).
Vs
General Public

Subject.— Notice for Registration of Marriage Under Special Marriage Act,1954.

The above applicants have filed an application U/S 16 of Special Marriage Act, 1954 along
with Affidavits and supporting Documents in the court of undersigned in which they have stated
that they have solemnized their marriage on 21-02-2026 at Shiv Mahadev Mandir, Village Purtiala,
P.O. Kohala, Tehsil Jawalamukhi, and they are living as husband and wife since then, hence their
marriage may be registered.

Therefore, the general public is hereby informed through this notice that if any person who
have objection regarding this marriage can file the objections personally or in writing before this
office on or before 27-04-2026 at 11.00 A.M. The objection (s) After 27-04-2026 at 11.00 A.M. will
not be Entertained by this office and the marriage will be registered as per the law prescribed.

Issued on date 10-03-2026 under my hand and seal of the this office.
Seal.
Sd/-
Sub-Divisional Magistrate-cum-Marriage Officer,
Nadaun, Distt. Hamirpur (H.P.).



